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AUTHORITATIVE ENGLISH TEXT

Bill No. 24 of 2010

THE SRI SAIUNIVERSITY (ESTABLISHMENT AND REGULATION)
BILL, 2010

(AsINTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
Bil

to providefor establishment, incor poration and regulation of the SRI SAl University,
Palampur, Himachal Pradesh for higher education and to regulate its functioning and for
matters connected therewith or incidental thereto.

BE it enacted by the Legislatidessembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows :—

1. (1) This Act may be called the SRI SAI Universiyort titie

. . d
(Establishment and Regulatia¥dt, 2010. o encement.
(2) Itshall be deemed to have come into force on 29th September
2010.
2. InthisAct, unless the context otherwise requires,— Definitions.

(@ “Board of Management” means the Board of
Management constituted under section 19 ofttlis

(b) “campus” means the area of University within which itis
established;

(c) “distance education” means education imparted by
combination of any two or more means of communication,
viz. broadcasting, telecasting, correspondence courses,
seminars, contact programmes and any other such
methodology;

(d) “employee” means any person appointed by the University
and includes teachers and other staff of the University;
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©)

®

@

(")

0

0)

()

0
(m)

(")

“fee” means monetary collection made by the University
or its colleges, institutions or study centers, as the case
may be, from the students by whatever name it may be
called, which is not refundable;

“Government” or “State Government” means the
Government of Himachal Pradesh;

“Governing Body” means the Governing Body constituted
under section 18 of thisct;

“higher education” means study of a curriculum or course
for the pursuit of knowledge beyond 10+2 level;

“hostel” means a place of residence for the students of
the Universityor its colleges, institutions and study
centers, established or recognized to be as such

by the University;

“notification” means a notification published in the Official
Gazette;

“off campus/study centre” means a centre of the University
established by it outside the main campus operated and
maintained as its constituent unit, having the Univessity’
complement of facilities, faculty and staff;

“Official Gazette” means the Rajpatra, Himachal Pradesh;

“prescribed” means prescribed by rules made under this
Act;

“regulating body” means a body established by the
Central Government for laying down norms and
conditions for ensuring academic standards of higher
education, such as University Grants Commission,
All India Council ofTechnical Education, National
Council ofTeacher Education, Medical Council of India,
Pharmaceutical Council of India, National Council of
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(0)
()

Assessment andccreditation, Indian Council of
Agricultural Research, Distance Education Council,
Council of Scientific and Industrial Research etc. and
includes the Government;

“section” means a section of thist ;

“sponsoring body” means the Managing Committee SRI
SAl College of Engineering ad@chnology (Society),
Badhani-Pathankot registered under the Societies
Registratiorct, 1860 and its subsidiary branch of society
“SRI SAI Educational and Charitable Socie®yingal
(Padhiarkhar)Tehsil Palampubistrict Kangra registered

in Himachal Pradesh;

(q) “State” means State of Himachal Pradesh;

0

(s)

®

)

V)

“statutes”, “ordinances” and “regulations” mean
respectivelythe statutes, ordinances and regulations of
the University made under tiAist;

“student” means a person enrolled in the University for
taking a course of study for a degree, diploma or other
academic distinction instituted by the Universitgluding
aresearch degree;

“study centre” means a centre established and maintained
or recognized by the University for the purpose of advising,
counseling or for rendering any other assistance required
by the students in the context of distance education;

“teacher” means a ProfessBeaderLecturer or any
other person required to impart education or to guide
research or to render guidance in any form to the students
for pursuing a course of study of the University; and

“University” means SRI SAI UniversifyPalampur
Himachal Pradesh.

7435
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Ipfhzbiects 3. The objects of the University shall include,-

University.
(@) to provide instructions, teaching and training in higher
education with a view to create higher levels of intellectual
abilities;

(b) to establish facilities for education and training;

(c) to carry out teaching, research and offer continuing
education programmes;

(d) to create centres of excellence for research and
development relevant to the needs of the State and for
sharing knowledge and its application;

(e) toestablish campus inthe State;
() toestablish examination centres;

(@) toinstitute degrees, diplomas, certificates and other
academic distinctions on theasis of examination or any
such other method; while doing so, the University shall
ensure that the standards of degrees, diplomas,
certificates and other academic distinctions are not lower
than those laid down by regulating bodies; and

(h) tosetup off campus centres, subject to applicable rules
or regulations.

Incorporation. 4. (1) Thefirst Chancellor and the filgice-Chancellor of the
University and the first members of the Governing hbdglyard of
Management and theademic Council and all persons who may hereafter
become such officers or members, so long as they continue to hold such
office or membership, are hereby constituted a body corporate by the name
of the SRI SAIl UniversityPalampurHimachal Pradesh.

(2) The University shall have perpetual succession and acommon
seal and shall sue and be sued by the said name.
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(3) The University shall be situated and have its head quarter at
PalampuyrDistrict Kangra, Himachal Pradesh.

5. (1) The University shall have the following powers amglers and
functions, namely: — functions
University.
() toprovide forinstructions in such branches of learning as

the University mayfrom time to time, determine, and to
make provision for research and for advancement and

dissemination of knowledge and for extension of education;

() toconductinnovative experiments in modern methods and
technologies in the field of technical education in order to
maintain international standards of such education, training
and research;

(i) to organize and to undertake extra-mural teaching and
extension services;

(v) to hold examinations and grant diplomas and certificates
to and confer degrees and other academic distinctions on
persons, subject to recognition by any statutory body under
any lawif required, and to withdraw any such diplomas,
certificates, degrees or other academic distinctions for
good and sufficient cause;

(v) to create such teaching, administrative and other posts as
the University may deem necesséingm time to time,
and make appointments thereto;

(vi) the sponsoring body/university shall appoint full ime regular
employees for the university and the salary of the
employees shall be deposited in the bank account of the
employees every month;

(vii) to institute and award Fellowships, Studentships and
Prizes;

(vii) to establish and maintain Hostel including Halls; recognise,
guide, supervise and control Hostels including Halls not
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)

(%)

(xi)

(i)

(i)

maintained by the University and other accommodation
for the residence of the students, and to withdraw any
such recognition;

to regulate and enforce discipline among students and
employees of the University and to take such disciplinary
measures as may be deemed necessary;

to make arrangements for promoting health and general
welfare of the students and the employees of the University
and of the Colleges;

to determine the criterion for admission in the University
or its Colleges;

to recognize for any purpose, either in whole or in part,
any institution or members or students thereof on such
terms and conditions as migm time to time, be specified
and to withdraw such recognition;

to develop and maintain twinning arrangement with centers
of excellence in modern advanced technology in the
developed countries for higher education training and
research, including distance education subject to the
University Grants Commissiofct, 1956 and the
regulations made thereunder;

(xiv) to co-operate with any other Universiguthority or

(xv)

association or any public body having purposes and
objects similar to those of the University for such purposes
as may be agreed upon, on such terms and conditions as
may, from time to time, be specified by the University;

to co-operate with other National and International
institutions in the conduct of research and higher education
subject to the University Grants Commisgian, 1956

and the regulations made thereunder;
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(xvi) to deal with property belonging to or vested in the
University in any manner which is considered necessary
for promoting the objects of the University;

(xvii) to enter into any agreement for the incorporation in the
University of any institution and for taking over its rights,
properties and liabilities and for any other purpose not
repugnant to thiact;

(xwviii) to demand and receive payment of such fees and other
charges as may be specified from time to time;

(Xix) to receive donations and grants, except from parents
and students, and to acquire, hold, manage and dispose
of any propertymovable or immovable, including trust
or endowed property within or outside Himachal
Pradesh for the purposes and objects of the University
and to invest funds in such manner as the University thinks
fit,

(xx) to make provisions for research and advisory services
and for that purpose to enter into such arrangements
with other institutions or bodies as the University may
deem necessary;

() to provide for the printing, reproduction and publication
of research and other work, including text books, which
may be issued by the University;

(xxii) to accord recognition to institutions and examinations
for admission in the University;

(il to do all such other things as may be necessaigental
or conducive to the attainment of all or any of the objects
of the University;

(xxiv) to frame statutes, ordinances and regulations for carrying

out the objects of the University in accordance with the
provisions of théct;
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(xxv) to provide for dual degrees, diplomas or certificates vis-
a-vis other Universities on reciprocal basis within and
outside the country;

(>oxvi) to make provisions for integrated courses in different
disciplines in the educational programmes of the
University;

(xvil)  to set-up colleges, institutions, off-campus centres, off-
shore campus, study centres or to start distance education,
after fulfilling the norms and regulations of the Central
Government Regulatory Bodies and Central Government,
issued from time to time, and after obtaining the specific
approval of the State Government; and

(xxvii)  to seek collaboration with other institutions on mutually
acceptable terms and conditions.

(2) Inpursuit of its objects and in exercise of its powers and in
performing of its functions, the University shall not discriminate between any
person, whosoevgon the basis of caste, class, calotged, sex, religion
or race.

University to 6. The University shall be self-financed and it shall not be entitled
pe s toreceive any grant or other financial assistance from the Government.

No power 7. The University shall have no power to affiliate or other wise
f . . . . . . .
offiiation, admittoits privileges any other institution.
Endowment 8. (1) The sponsoring body shall establish an Endowment Fund
Fund. for the University with an amount of three crore rupees which shall be pledged
to the Government.

(2) The Endowment Fund shall be kept as security deposit to
ensure strict compliance of the provisions of &uf rules, regulations,
statutes or ordinances made thereunder

(3) The Government shall have the powers to forfeit, in the
prescribed mannga part or whole of the Endowment Fund in case the



oTT, fRATae UeeT, 20 fSTwR, 2010 /29 TUETITT, 1932

7441

University or the sponsoring body contravenes any of the provisions of this
Act, rules, statutes, ordinances or regulations made thereunder

(4)

Income from Endowment Fund shall be utilized for the

development of infrastructure of the University but shall not be utilized to
meet out the recurring expenditure of the University

()

The amount of Endowment Fund shall be kept invested, until

the dissolution of the Universjtgy way of Fixed Deposiccounts in any
Scheduled Bank subject to the condition that this Fund shall not be withdrawn
without the permission of the Government.

9.

General Fund to which following shall be credited, namely:—

(@)
(b)

(©

(d)

)

10.

namely—

(@)

(b)

(©
(d)

University shall establish a fund, which shall be called tagera
Fund.

fees and other charges received by the University;
any contribution made by the sponsoring body;

any income received from consultancy and other works
undertaken by the University;

bequests, donations, except from parents and students,
endowments and any other grants; and

all other sums received by the University

The General Fund shall be utilized for the following purposgsication
of General
Fund.

for the payment of salaries and allowances of the employees
of the University and members of the teaching and research
staff, and for payment of any Provident Fund contributions,
gratuity and other benefits to such officers and employees;

for the expenses to be incurred by the University for services
availed including services like electrigitylephone etc.;

for the payment of taxes or local levies wherever applicable;

for up keeping of the assets of the University;
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()

0

0)

()

0

for the payment of debts including interest charges thereto
incurred by the University;

for the payment of travelling and other allowances to the
members of the Governing Bqdlge Board of Management
and theAcademic Council etc.;

for the payment of fellowships, freeships, scholarships,
assistantships and other awards to students belonging to
economically weaker sections of the society or research
associates or trainees, as the case may be, or to any student
otherwise eligible for such awards under the statutes,
ordinances, regulations or rules made undeAttis

for the payment of the cost of audit of the funds created under
sections 8 and 9 of thistt;

for the meeting of expenses of any suit or proceedings to which
University is a party;

for the purpose of movable and immovable assets;

for the payment of any expenses incurred by the University in
carrying out the provisions of thisct or the statutes,
ordinances, regulations or rules made thereunder; and

for the payment of any other expenses as approved by the
Board of Management to be an expense for the purposes of
the University:

Provided that no expenditure shall be incurred by the University in
excess of the limits for total recurring expenditure and total non-recurring
expenditure for the yeaais may be fixed by the Board of Management,
without its prior approval:

Provided further that the General Fund shall, for the purpose specified
under sub-clause (e), be applied with the prior approval of the Governing

Body:.
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11. The following shall be the fafers of the Universitynamely:— t(?1f1‘icers of
e

University.

() the Chancellor;

()  theVice-Chancellor;

(i)  the Registrar;

(v) the Chief Finance amtcounts Oficer; and

(v) such other persons in the service of the University as may be
declared by the statutes to be tHeefs of the University

12. (1) The Chancellor shall be appointed by the sponsoring begly
for a period of three years, with the approval of the Government in€3ess!or
manner and on such terms and conditions as may be specified by the statutes.

(2) The Chancellor shall be the Head of the University

(3) The Chancellor shall preside over at the meetings of the

Governing Body and convocation of the University for
conferring degrees, diplomas or other academic distinctions.

(4) The Chancellor shall have the following powers, namely:—

(@) tocallfor any information or record;

(b) to appoint th&/ice-Chancellor;

(c) to remove theVice-Chancellor in accordance with the
provisions of sub-section (7) of section 13 of &u§ and

(d) such other powers as may be specified by the statutes.

13. (1) TheVice-Chancellor shall be appointed by the Changetior vice-
on such terms and conditions as may be specified by statutes, from &'Baffar"
of three persons recommended by the Governing Body and shall, subject to
the provisions contained in sub-section (7), hold office for a term of three
years:

Provided that after the expiry of the term of three years, a person
shall be eligible for re-appointment for another term of three years:
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Provided further thatice-Chancellor shall continue to holdicé
even after expiry of his term till névice-Chancellor joins, howeven any
case, this period shall not exceed one.year

(2) TheVice-Chancellor shall be the principal executive and
academic officer of the University and shall have the general superintendence
and control over the affairs of the University and shall execute the decisions
of various authorities of the University

(3) TheVice-Chancellor shall preside over at the convocation of
the University in the absence of the Chancellor

(4) If inthe opinion of th&/ice-Chancellarit is necessary to
take immediate action on any matter for which powers are conferred on any
other authority by or under thAgt, he may take such action as he deems
necessary and shall, at the earliest opportunity thereaftert his action
to such officer or authority as would have in the ordinary course dealt with
the matter:

Provided that if in the opinion of the concerned officer or authority
such action should not have been taken byiteChancellgrthen such
case shall be referred to the Chancglidrose decision thereon shall be
final.

(5) Ifinthe opinion of th&ice-Chancellgrany decision of any
authority of the University is outside the powers conferred bytttier
statutes, ordinances, regulations or rules made thereunder or is likely to be
prejudicial to the interests of the Universiig shall request the concerned
authority to revise its decision within fifteen days from the date of decision
and in case the authority refuses to revise such decision wholly or partly or
fails to take any decision within fifteen days, then such matter shall be referred
to the Chancellor and his decision thereon shall be final.

(6) TheVice-Chancellor shall exercise such powers and perform
such duties as may be specified by the statutes or the ordinances.

(7) Ifatany time upon representation made or otherwise and
after making such inquiry as may be deemed neceskarsituation so
warrants and if the continuance ofthee-Chancellor is not in the interests
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of the Universitythe Chancellor malgy an order in writing stating the reasons
therein, ask th&ice-Chancellor to relinquish hisfafe from such date as
may be specified in the order:

Provided that before taking action under this sub-sectioWj¢be
Chancellor shall be given an opportunity of being heard.

14. (1) The Registrar shall be appointed by the Chancellor in sueh
manner and on such terms and conditions of service as may be specifie¢Fy
the statutes.

(2) The Registrar shall have power to enter into agreement, contract,
sign documents and authenticate records on behalf of the University and
shall exercise such powers and perform such duties as may be specified by
the statutes.

(3) The Registrar shall be the Member-Secretary of the Governing
Body, Board of Management aAdademic Council, but shall not have the
right to vote.

15. (1) The Chief Finance adacounts Oficer shall be appointedhe Chief
Finance and

by the Chancellor in such manner and on such terms and conditions of gglyice
as may be specified by the statutes. Officer.

(2) The Chief Finance amsccounts Oficer shall exercise such
powers and perform such duties as may be specified by the statutes.

16. (1) The University may appoint such other officers as magtbe
necessary for its functioning. officers.

(2) The manner of appointment of other officers of the University
and their powers and functions shall be such as may be specified by the
statutes.

17. Thefollowing shall be the authorities of the Universgynely:— Afutr;orities
of the
University.

() the Governing Body;

() the Board of Management;
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(i)
)

The 18.

Governing

2)

University

3)

theAcademic Council; and

such other authorities as may be declared by the statutes to be
the authorities of the University

(1) The Governing Body of the University shall consist of the
Body. following, namely:—

(@)
(b)
(©

(d)

©)
®

the Chancellor;
theVice-Chancellor;

five persons, nominated by the sponsoring body out of
whom two shall be eminent educationists;

one expert of management or information technology from
outside the Universifynominated by the Chancellor;

two persons, nominated by the Government; and

two members of the&e LegislativeAssembly to be
elected by the State Legislature.

The Governing Body shall be the supreme authority of the

The Governing Body shall have the following powers, namely:—

(@)

(b)

(©)

to provide general superintendence and directions and
to control functioning of the University by using all such
powers as are provided by tifist or the statutes,
ordinances, regulations or rules made thereunder;

to review the decisions of other authorities of the
University in case they are not in conformity with the
provisions of thisAct or the statutes, ordinances,

regulations or rules made thereunder;

to approve the budget and annual report of the
University;
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(d) tolay down the policies to be followed by the University;

(e) to recommend to the sponsoring body about the
voluntary liquidation of the University if a situation arises
when smooth functioning of the University does not
remain possible in spite of all efforts; and

(H  such other powers as may be prescribed by the statutes.

(4) The Governing Body shall meet at least thrice in a calendar
year

(5) The quorum for meetings of the Governing Body shall be five.

19. (1) The Board of Management shall consist of the followiaggoard

. of
members, namely:— Management.

(@) theVice-Chancellor;

(b) two members of the Governing Bodyminated by the
sponsoring body;

(c) three persons, who are not the members of the Governing
Body, nominated bythe sponsoring body; and

(d) three persons from amongst the teachers, nominated by
the sponsoring body

(2) TheVice-Chancellor shall be the Chairperson of the Board of
Management.

(3) The powers and functions of the Board of Management shalll
be such as may be specified by the statutes.

(4) The Board of Management shall meet at least once in every
two months.

(5) The quorum for meetings of the Board of Management shall
be five.
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The 20. (1)TheAcademic Council shall consist of tHiee-Chancellor

Academic

council. and such other members as may be specified by the statutes.

(2) TheVice-Chancellor shall be the Chairperson ofitexlemic
Council.

(3) TheAcademic Council shall be the principal academic body
of the University and shall, subject to the provisions ofttlisind the rules,
statutes and ordinances made thereurderdinate and exercise general
supervision over the academic policies of the University

(4) The quorum for meetings of tAeademic Council shall be
such as may be specified by the statutes.

Ot?her " 21. The composition, constitution, powers and functions of other
auihoties: authorities of the University shall be such as may be specified by the statutes.
Disqualifications. 22. Aperson shall be disqualified for being a member of any of
the authorities or bodies of the Univergithe,—
(@) is of unsound mind and stands so declared by a competent
court; or
(b) isanundischarged insolvent; or
(c) hasbeen convicted of any offence involving moral turpitude;
or
(d) isconducting or engaging himself in private coaching classes;
or
(e) has been punished for indulging in or promoting unfair practice
in the conduct of any examination, in any form, anywhere.
Vacangies not 23. Noactor proceeding of any authority or body of the University
to invalidate . . . L
the shall be invalid merely by reason of any vacancy or defect in the constitution
proceedings thereof.
of any
authority or
body of the

University.
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24. In case there occurs any casual vacancy in any authofit{nerf
body of the Universitydue to death, resignation or removal of a meytfo oo .
same shall be filled, as early as possible, by the person or body who appoints
or nominates the member whose place become vacant and person appointed
or nominated to a casual vacancy shall be a member of such authority or
body for the residue of the term for which the person whose place he fills

would have been member

25. (1) The authorities or officers of the University may constitusienmittees.
committees with such terms of reference as may be necessary for specific
tasks to be performed by such committees.

(2) The constitution of such committees and their duties shall be
such as may be specified by the statutes.

26. (1) Subjecttothe provisions of tist, and the rules madene first
thereundetthe first statutes of the University may provide for all or any/8f'**
the following matters, namely:—

(@) the constitution, powers and functions of the authorities
and other bodies of the University as may be constituted
from time to time;

(b) the terms and conditions of appointment of\fiee-
Chancellor and his powers and functions;

(c) the manner of appointment and terms and conditions of
service of the Registrar and Chief Financefssmbunts
Officer and their powers and functions;

(d) the manner of appointment and terms and conditions of
service of the employees and their powers and functions;

(e) theterms and conditions of service of employees of the
University;

(H the procedure for arbitration in case of disputes between
employees, students and the University;
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(@) the provisions regarding exemption of students from
payment of tuition fee and for awarding to them
scholarships and fellowships;

(h) provisions regarding the policy of admissions, including
regulation of reservation of seats;

()  provisions regarding fees to be charged from the students;
and

() provisions regarding number of seats in different courses.

(2) The first statutes shall be made by the Government and
published in the Official Gazette and a copy thereof shall be laid before the
Sate Legislativé\ssembly

The 27. (1) Subject to the provisions of tiist and the rules made
subsequent thereundetthe subsequent statutes of the University may provide for all or
any of the following matters, namely:—
(@) creation of new authorities of the University;

(b) accounting policy and financial procedure;

(c) representation of teachers in the authorities of the
University;

(d) creation of new departments and abolition or
restructuring of existing department;

(e) institution of medals and prizes;

() creation of posts and procedure for abolition of posts;
(@) revision of fees;

(h) alteration of the number of seats in different syllabi; and

() allother matters which under the provisions ofAluis
are to be specified by the statutes.
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(2) The statutes of the University other than the first statutes shall
be made by the Board of Management with the approval of the Governing
Body:.

(3) The Board of Management m&ypm time to time, make new
or additional statutes or may amend or repeal the statutes so made in the
manner hereinafter provided in this section:

Provided that Board of Management shall not make any statute or
any amendment of the statute affecting the status, powers or constitution of
any existing authority of the University until such authority has been given an
opportunity of expressing an opinion on the proposal and any opinion so
expressed shall be in writing and shall be considered by the Governing Body

(4) Every such statute or addition to the statutes or any amendment
or repeal of the statutes shall be subject to the approval of the Government:

Provided that no statute shall be made by the Board of Management
affecting the discipline of students and standards of instruction, education
and examination except in consultation withAbademic Council.

28. (1) Subjectto the provisions of tiist or the rules or statutesie first
made thereundghe Board of Management may make such first ordinafiegaces-
with the approval of the Governing Body as it deems appropriate for the
furtherance of the objects of the University and such ordinances may provide
for all or any of the following matters, namely:—

(@) the admission of students to the University and their enrolment
as such;

(b) the courses of study to be laid down for the degrees, diplomas
and certificates othe University;

(c) the award of the degrees, diplomas, certificates and other
academic distinctions, the minimum qualifications for the same
and the means to be taken relating to the granting and obtaining
of the same;

(d) the conditions for awarding of fellowships, scholarships,
stipends, medals and prizes;
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(e) the conduct of examinations, including the terms of office and
manner of appointment and the duties of examining bodies,
examiners and moderators;

() feestobe charged for the various courses, examinations,
degrees and diplomas of the University;

(9 the conditions of residence of the students in the hostels
of the University;

(h) provision regarding disciplinary action against the
students;

() the creation, composition and functions of any other body
which is considered necessary for improving the
academic life of the University;

() the manner of co-operation and collaboration with other
Universities and institutions of higher education; and

(k) all other matters which by thisct or statutes made
thereunder are required to be provided by the
ordinances.

(2) The Board of Management shall either modify the ordinances
incorporating the suggestions of the Governing Body or give reasons for not
incorporating any of the suggestions made by the Governing Body and shall
return the ordinances alongwith such reasons, itattye Governing Body
and on receipt of the same, the Governing Body shall consider the comments
of the Board of Management and shall approve the ordinances of the
University with or without such modifications and then the ordinances, as
approved by the Governing Body shall come into force.

The 29. (1)Allordinances other than the first ordinances shall be made
subseduen’ by theAcademic Council which after being approved by the Board of

Management shall be submitted to the Governing Body for its approval.

(2) TheAcademic Council shall either modify the ordinances
incorporating the suggestions of the Board of Management and the Governing
Body or give reasons for not incorporating the suggestions, and shall return
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the ordinances alongwith such reasons, if tieyBoard of Management

and the Governing Body shall consider the commentsAtdaezmic Council

and shall approve the ordinances of the University with or without such
modification and then the ordinances, as approved by the Governing Body
shall come into force.

30. The authorities of the University magubject to the prioregulations.
approval of the Board of Management, make regulations, consistent with
thisAct, the rules, statutes and the ordinances made therdanttherconduct
of their own business and of the committees appointed by them.

31. (1)Admission inthe University shall be made strictly on Haeissions.
basis of merit.

(2) Meritfor admission in the University may be determined either
on the basis of marks or grade obtained in the qualifying examination for
admission and achievements in co-curricular and extra-curricular activities
or on the basis of marks or grade obtained in the entrance test conducted at
State level either by an association of the Universities conducting similar
courses or by any agency of the State:

Provided that admission in professional and technical courses shall
be made only through entrance test.

(3) Seats for admission in the University the students belonging
to Scheduled Castes, Schedulebes and Other Backward Classes and
Handicapped students, shall be reserved as per the policy of the State
Government.

(4) At least 25% seats for admission to each course shall be
reserved for students who are bonafide Himachalis.

(5) The University shall seek prior approval of the State
Government for admitting new students in subsequent years in the existing
courses or for starting new courses which shall be subject to recommendation
of the inspection committee set up for the purpose. This shall be applicable
till the first batch of final year students are admitted.
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Fee structure. 32. (1) The University mayfrom time to time, prepare and revise,
its fee structure and send it to the Government for its approval and the
Government shall convey the approval within three months from the receipt
of the proposal:

Provided that if the approval of the Government is not conveyed
within three months, it shall be deemed to have been approved by the
Government:

Provided further that the fee structure for each course shall be decided
before the issue of prospectus and shall be reflected in the prospectus:

Provided further that the fee structure shall not be revised or modified
during the academic year

(2) The fee structure prepared by the University shall be
considered by a committee to be constituted by the State Government, in
the manner as may be prescribed, which shall submit its recommendations
to the Government after taking into consideration whether the proposed fee
IS,—

(@) sufficient for generating—

() resources for meeting the recurring expenditure of the
University; and

()  the savings required for the further development of the
University; and

(b) notunreasonably excessive.

(3) After receipt of the recommendations under sub-section (2),
if the Government is satisfied, it may approve the fee structure.

(4) The fee structure approved by the Government under sub-
section (3) shall remain valid until next revision.

Examinations. 33. Atthe beginning of each academic session and in any case not
later than 30th diugust of every calendar yetre University shall prepare
and publish a semester-wise or annual, as the case may be, Schedule of
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Examinations for each and every course conducted by it and shall strictly
adhere to such Schedule:

Provided that if, for any reason whatsoeukmiversity is unable to
follow this Schedule, it shall, as soon as practicable, submit a report to the
Government giving the detailed reasons for making a departure from the
published Schedule of Examinatidine Government mathereon, issue
such directions as it may deem fit for better compliance in future.

Explanation.—'Schedule of Examination’ means a table giving
details about the time, day and date of the commencement of each paper
which is a part of a Scheme of Examinations and shall also include the details
about the practical examinations.

34. (1) The University shall strive to declare the results of ewetyaration
examination conducted by it within thirty days from the last date oftff&""*s:
examination for a particular course and shall in any case declare the results
latest within forty-five days from such date:

Provided that if, for any reason whatsoetrex University is unable
to finally declare the results of any examination within the period of forty-five
days, it shall submit a report incorporating the detailed reasons for such
delay to the Governmeiithe Government maghereon, issue such directions
as it may deem fit for better compliance in future.

(2) Noexamination or the result of an examination shall be held
invalid only for the reasons that the University has not followed the Schedule
of Examination as stipulated in section 33 and in this section.

35. The convocation of the University shall be held in evesiyiocation.
academic year in the manner as may be specified by the statutes for conferring
degrees, diplomas or for any other purpose.

36. The University shall obtain accreditation from the Natiosakditation
Council ofAssessment argtcreditation (NAAC), Bangalore, within thr it\t‘;sity
years of its establishment and inform the Government and such other regulating
bodies which are connected with the courses taken up by the University
about the grade provided by NAAC to the University and the University
shall get renewed such accreditation at an interval of every five years thereatter
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:Jn;vleirsity 37. Notwithstanding anything contained in thAst, the
tee " University shall be bound to comply with all the rules, regulations, norms etc.

rules,

fegulatiO{‘S’ of the regulating bodies and provide all such facilities and assistance to such
norms etc.

of the bodies as are required by them to discharge their duties and carry out their

regulating  functions.
bodies.

Annual report. 38. (1) The annual report of the University shall be prepared by
the Board of Management which shall include among other matters, the
steps taken by the University towards the fulfilment of its objects and shall
be approved by the Governing Body and copy of the same shall be submitted
to the sponsoring body

(2) Copies of the annual report prepared under sub-section (1)
shall also be presented to the Government.

Annual 39. (1) The annual accounts including balance sheet of the

acc0unts 2 Jiversity shall be prepared under the directions of the Board of Management
and the annual accounts shall be audited at least once in every year by the
auditors appointed by the University for this purpose.

(2) Acopy of the annual accounts together with the audit report
shall be submitted to the Governing Body

(3) Acopy of the annual accounts and audit report alongwith the
observations of the Governing Body shall be submitted to the sponsoring
body

(4) Copies of annual accounts and balance sheet prepared under
sub-section (1) shall also be presented to the Government.

(5) The advice of the Government, if amyising out of the
accounts and audit report of the University shall be placed before the
Governing Body and the Governing Body shall issue such directions, as it
may deem fit and compliance thereof shall be reported to the Government.

Phowers of 40. (1) For the purpose of ascertaining the standards of teaching,
Ef\,emmengxamination and research or any other matter relating to the Unineesity
to inspect  Government mayause an assessment to be made in such manner as may

tLTr?iversity. be prescribed, by such person or persons as it may deem fit.
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(2) The Government shall communicate to the University its
recommendations in regard to the result of such assessment for corrective
action and the University shall take such corrective measures as are necessary
S0 as to ensure the compliance of the recommendations.

(3) Ifthe University fails to comply with the recommendations made
under sub-section (2) within a reasonable time, the Government may give
such directions as it may deem fit which shall be binding on the University

41. (1) The sponsoring body may dissolve the University by givigig@iution
a notice to this effect to the Government, the employees and the stuq’f,;]ri‘ite%rsqt@
the University at least one year in advance: by the
sponsoring
Provided that dissolution of the University shall have effect onlytgf%yér
the last batches of students of the regular courses have completed their courses
and they have been awarded degrees, diplomas or awards, as the case may

be.

(2) Onthe dissolution of the University all the assets and liabilities
of the University shall vest in the sponsoring body:

Provided that in case the sponsoring body dissolves the University
before twenty five years of its establishment all the assets of the University
shall vest in the Government free from all encumbrances.

42. (1) If it appears to the Government that the University frasal
contravened any of the provisions of &isor the rules, statutes or ordinand@g4°®™ ©f
made thereunder or has contravened any of the directions issued by ituradernt
thisAct or has ceased to carry out any of the undertakings given or a sithdfitf ...
of financial mis-management or mal-administration has arisen in the Unjversity
it shall issue notice requiring the University to show cause within forty five
days as to why an order of its liquidation should not be made.

(2) Ifthe Government, on receipt of reply of the University on the
notice issued under sub-section (1), is satisfied that there is a prima facie
case of contravening all or any of the provisions ofAlisor the rules,
statutes or ordinances made thereunder or of contravening directions issued
by it under thi\ct or of ceasing to carry out the undertaking given or of
financial mis-management or mal-administration, it shall make an order of
such enquiry as it may consider necessary
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(3) The Government shall, for the purpose of any enquiry under
sub-section (2), appoint an inquiry officer or officers to inquire into any of
the allegations and to make report thereon.

(4) The inquiry officer or officers appointed under sub-section
(3) shall have the same powers as are vested in a civil court under the Code
of Civil Procedure, 190&/hile trying a suit in respect of the following mattessss 1908
namely—

(@ summoning and enforcing the attendance of any person and
examining him on oath;

(b) requiring the discovery and production of any such document
or any other material as may be predicable in evidence;

(c) requisitioning any public record from any court or office; and
(d) any other matter which may be prescribed.

(5) Theinquiry dficer or oficers inquiring under thisct, shall be
deemed to be a civil court for the purposes of section 195 and Chapter 26
of the Code of Criminal Procedure, 1973. 2 of 1974

(6) Onreceipt of the enquiry report from the officer or officers
appointed under sub-section(3), if the Government is satisfied that the
University has contravened all or any of the provisions ofittier the
rules, statutes, or ordinances made thereunder or has violated any of the
directions issued by it under thist or has ceased to carry out the
undertakings given by it or a situation of financial mis-management or mal-
administration has arisen in the University which threatens the academic
standard of the Universitit shall issue orders for the liquidation of the
University and appoint an administrator

(7) The administrator appointed under sub-section (6) shall have
all the powers and be subject to all the duties of the Governing Body and the
Board of Management under thist and shall administer thefaif's of the
University until the last batch of the students of the regular courses have
completed their courses and they have been awarded degrees, diplomas or
awards, as the case may be.
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(8) After having awarded the degrees, diplomas or awards, as the
case may be, to the last batches of the students of the regular courses, the
administrator shall make a @pto this effect to the Government.

(9) Onreceipt of the report under sub-section (8), the Government
shall, by notification in the Official Gazette, issue an order dissolving the
University and from the date of publication of such notification, the University
shall stand dissolved and all the assets of the University shall vest in the
Government free from all encumbrances ftbendate of dissolution.

43. (1) The Government malgy notification in the Gitial Gazette, Power to
make rules for carrying out the provisions of fas. make rules.

(2) Without prejudice to the generality of the foregoing power
such rules may provide for allany of the following matters, namely:—

(@) matte to be prescribed under clause (d) of sub-section (4) of
sectior42; and

(b) anyother matters which are required to be, or may be,
prescrbed by rules under thisct.

(3) Allthe rules made under tiist shall be laid, as soon as may
be after they are so made, before th&eS egislativéssemblywhile itis in
session, for a period of not less than ten days which may be comprised in
one session or in two or more successive sessions and if before the expiry of
the session in which it is so laid or the successive sessions aforesaid, the
LegislativeAssembly agrees in making modification in any of such rules or
agrees that any such rule should not be made, such rule shall thereafter have
effect only in such modified form or be of no effect, as the case may be, so,
howeverthat any such modification or annulment shall be without prejudice
to the validity of anything previously de under that rule.

44. (1) If any difficulty arises in giving effect to the provisionsmfwer to
thisAct, the Government malgy order published in the ffial Gazette,;‘?m"v?
.. . . . L. . ifficulties.
make provisions, not inconsistent with the provisions ofttiisas appear

to it to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made under this section after
the expiry of a period of two years from the commencement dcthis

(2) Every order made under this section shall, as soon as may be
after itis made, be laid before that® Legislativé\ssembly

45. (1) The SRI SAIl University (Establishment and Regulatiggyear of

Ordinance, 2010 is hereby repealed. ﬁ{,‘“gagfe

(2) Notwithstanding such repeal any action taken or anything eormneznd
under the Ordinance so repealed shall be deemed to have been 8Hé or
taken under the corresponding provisions ofAbts
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STATEMENT OF OBJECTS AND REASONS

Education is the basic factor which plays a very important role in the all round development
of human beings. The socio-economic conditions of the State and the country require more attention
to educationWith a view to accelerate the pace of development, it is imperative to open more
educational institutions with modern and sophisticated facilitith. each passing dathe need for
opening new Colleges, Universities, Professional Colleges and Institutions etc. is gaining momentum
in the State.

Like other $ates in the countnBocieties in the private sectors have been approaching the
Government for establishing Universities. Many State Governments have allowed the setting up of
private Universities. The State Government has been receiving many applications from such parties
to establish private Universities in the State. The Managing Committee SRI SAIl College of
Engineering andechnology(Society), Badhani-Pathankot registered under the Societies Registration
Act, 1860 and its subsidiary branch of society “SRI SAI Educational and Charitable Society
Sungal(Padhiarkhar)Tehsil PalampuyrDistrict Kangra registered in Himachal Pradesh had also
submitted a proposal to establish a private University natsty SAl University PalampurHimachal
Pradesh” and after detailed examination the Government had issued “Letter of InteritMay,21
20009.

In the light of the provisions of University Grant Commission (Establishment and Maintenance
of Standards of Private Universities) Regulations, 2003 each private University must be established
by a separatet&®eAct and shall conform to the provisions of University Grants Commigsitn
1956. Not only that, a private University must be a unitary University having adequate facilities for
teaching, research, examination and extension activities. Thus, in order to fulfil the requirement of
University Grants Commissiokct, 1956 and the norms, it has been decided to bring a legislation
which may provide for establishment, incorporation and regulation of the SRI SAI Uniyersity
PalampurHimachal Pradesh in théa®e for higher education.

Since the gte Legislativssembly was not in session and after taking into consideration
urgency of the matteit was decided to promulgate an Ordinareesuch, the SRI SAI University
(Establishment and Regulation) Ordinance, 2010 (Ordinance No. 5 of 2010) was promulgated by
Her Excellency the Governor in exercise of powers confirred under article 213(1) of the Constitution
of India on 29-09-2010 which was published in Rajpatra, Himachal Pradesh on 30-09-2010. Now
this Bill seeks to replace the said Ordinance without any modification.

This Bill seeks to achieve the aforesaid objectives.
( ISHWAR DASS DHIMAN )

Minister -in-Charge.
DHARAMSHALA:
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FINANCIAL MEMORANDUM

The Bill seeks to provide for the establishment of the SRI SAI University in the State
solely in the private sectdrhe provisions of this Bill, if enacted, shall not involve any financial
expenditure from thet&e Exchequer

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 43 and 26 of the Bill seek to empower the State Government to make rules for
carrying out purposes of ti&t and to make first statutes of the University respectiteithey
clauses 27 and 28 of the Bill seek to empower Board of Management of the University to make
subsequent statutes and first ordinances of the UniveesipectivelyThe proposed delegations
of powers are essential and normal in character
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8. Wl AMTIH B GRT 40 BT SUURT (1) § "Hedfd] G40 3
IR & UgaNq” Sl BT @ fdhar SIgem | |
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Seedl 3R PRV BT B

gUS g eHe favafdenery (e iR fafvaws) erfaf=E, 2010 (2010 @1
fafrd dw=rie 1) fAwafdered &I AFg SUilRRn a1 o fden |w= IuTern ueH
P AR Al e UR™ R @ foly derad axal 7, fog favafdened s
IMRANT & fenficell & SR SRad) R 3R i 9 AT bl Bl Avafid
fhar S 21 3o efiRaad u' W wgfad wwem T ® % ugde favafdemerat @
AME ARt a7 o fdem =l Ut ueM e @ forv weed | fahar g
g9 JIfaRad I8 N mavgd usT T € fb v # Ugde favafdeneral &1 wnfdg
P el TR QUi H Udwudr oy SY | SHfely gdiad MfAfH Bl Sugad wu
A FNET SR AR gRad! R qer AMg Suien a1 o=y e wwaell SuifeRr ue™
PRA W FERT fRfE & SuawRlil BT A9 wxe b1 ey feur e g s
AR T8 W1 AEeIS FHS AT © F I AR §RT B DA Bl AR
e PR B oY U A9 @ @Y Jfaaygad T8l v, i uigde f[deafdenedl R
T @1 g B ST | GRAd Y[l BT GRS B 3R S dRA @ forg
JfaTgad T BT AEIRAT BNl ©, gy, I8 fAfeed fHar 1 g fb AR @1
gigdc favafdenerdi @1 BN AREET B AR UGH dRd @ fold dF A & |9Hd
3T fhar S| sEfoy gEed SffRm # WRieE fhu M smawd B MU g

T2 fadme Suded Sqewl @ gfd @ fow 7

gYR T HE,
TR 790 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 34 of 2010

THE INDUS INTERNA TIONAL UNIVERSITY (ESTABLISHMENT AND
REGULATION) AMENDMENT BILL, 2010

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Indus International University (Establishment and Regukatip8p10
(Act No. 1 of 2010).

BE it enacted by the Legislatidessembly of Himachal Pradesh in
the Sixty-firstYear of the Republic of India as follows:—

1. ThisAct may be called the Indus International Universitigrt title.
1 of 2010 (Establishment and Regulatidxipendmenfct, 2010.

2. Insection 2 of the Indus International University (Establishmemtdment
and Regulatiomct, 2010 (hereinafter referred to as the “princhgetl), ° seto" #
for clause (p), the following clause shall be substituted, namely:—

“(p) “sponsoring body” means the Kartha Education Sqciety
Mumbai, registered under the Societies Registrattri860

and includes its subsidiary branch of Society to be registered in
Himachal Pradesh within a period of six months from the date
of commencement of the Indus International University
(Establishment and Regulatighendmen#ct, 2010;”".

3. Insection 5 of the principAlct, in sub-section (1)— Amendment
of section

(@) inclause(i), the words “including the method of distant
education” shall be omitted.;

(b) for clause (v), the following clause shall be substituted,
namely.—

“(v) the sponsoring body/university shall appoint full time
regular employees for the university and the salary of the
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employees shall be deposited in the bank account of the
employees every month;”;

(c) inclause (xix) after the words “and grants”, the words “except
from parents and students” shall be inserted.; and

(d) for clause(xxvii), the following clause shall be substituted,
namely—

“(xxvii) to set-up colleges, institutions, off-campus centres, off-
shore campus, study centres or to start distance education,
after fulfilling the norms and regulations of the Central
Government Regulatory Bodies and Central Government,
issued from time to time, and after obtaining the specific approval

of the State Government;”.

Amendment 4. Insection 9 of the principalct, in clause (d), after the word

of section

9. and sign “donations,”, the words and sign “except from parents and students,”

shall be inserted.

Amendment 5. Insection 26 othe principaAct, in sub-section(1), clause(qg)

of section .

26. shall be omitted.

Amendment 6. Insection 31 of the principalct, after sub-section (4), the

9! seetM following new sub-section shall be inserted, namely:—
“(5) The University shall seek prior approval of the State
Government for admitting new students in subsequent years in
the existing courses or for starting new courses which shall be
subject to recommendations of the inspection committee set
up for the purpose. This shall be applicable till the first batch of
final year students are admitted.”.

’gfme:::t‘;':f 7. Insection 32 of the principAkt, for the words “one month”

32. wherever these ocguihe words “three months” shall be substituted.

Afmend_ment 8. Insection 40 of the principALtt, in sub-section (1), the words

of section

40. and signs “after consultation with tfee-Chancellaf shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

The Indus International University (Establishment and Regulaicin010 (Act No.
1 of 2010) empowers the University to confer honorary degrees or other academic distinctions
and to start distance education, but as per guidelines of University Grants Commission, the
distance education andf@gmpus study centers are to be discouraged. Fuitthes been
considered appropriate not to empower the Private Universities to confer honorary degrees or
other academic distinctions. Furthéhas also been considered necessary to bring uniformity
in all legislations governing Private Universities in the State. Thus, it has been decided to amend
theAct ibid suitably and to delete the provisions ofAlagrelating to distance education and
conferment of honorary degrees or other academic distinctions. It has further been considered
necessary that the period of one month is not reasonable for grant of approval of fee structure
by the State Government for the reason that the proposals relating to fee structure submitted
by the Private Universities requires reasonable time for examination and stnetiefore, it
has been decided that the Government may be allowed three months time for the grant of

approval of fee structure of the Private Universities. This has necessitated amendments in the
Act ibid.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in-Charge.
DHARAMSHALA:

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLA TION

-Nil-
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fearae wewr faum wwr wfREe™

Fferqg=T
Rer—4, 7 fdwwR, 2010

& fa090 / 1—63 / 2010.—RHd U<w faum 9T & Ufhar vd o Fared
FHTaelt, 1973 & 7199 140 & ST<Id BRI U<l H8l¥ ARGUSYR fdeafdened (Rma=n
3R fafrae=T) e faeri®, 2010 (2010 T fRRIG A@ITH—32) ST 31T f&id 7 faaw=r,
2010 B! fRATIA U<el faum |91 3 QRfUd 81 gaT §, Ga—AER S ol oad H§
qfed &= =g URT fFHar Sirar 2|

ST g,
TRIRIRT / —
Ifera, 2o vo faem g |
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2010 &1 fa99s dA=Hid 32

el ARGveTR favafqeney (emuer iR fafvgws) dme= faes, 2010

(fem | & grezenfua $u #)

7= ARGUSTR favafdemey (Remuer oiR fafrwss) sifdf=e, 2010 (2010 T
rfSfm =i 22) &1 G B b forg fadEe |

TR RIS & ghacd a9 # fRArd y<er ue 9w gRr
frfalaa vu § g sfRfrafia &r—

1. 39 AT o wlerd am 72t ARGveTaR fdwafdene < am
(RRraeT SR fafeee) deeE srfafas, 2010 21

2. 78§ ARGvsTR fawafdenery (RmuAT &R A q) awis @
2010 1 22 ARIFITH, 2010 (VRY 3O 30 v “Hel SRAFRA” Per T ) @by T

ORI 5 & SURT 1 H @re (v) & uedn falad a1 @vs
TR o ST, arerfq ——

“(v-@) uTarSTe e / favafaemay, favafaemaa & fog
gofpiferes Frafd sH=mRal o Fgfaa swm qen
HHATRI] BT I, TAPH A8 HHATRAT & §b @
ST far ST ;|

3. o AT B gRT 9 & WO (F) H T, AR AR AR 9 A
fog & uedrq “ATaT—fuar iR B & Riarg” wes iR forg eraenfua e |

g e |

N ON O\

4. Yol SRAFH BT GRT 31 H, SUURT (4) B gz (r=feiRag e a1 @
TS SUURT SRR B SITge, 3reifq — <FeiTe |
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"(5)

faeafderne, gwargad! auf § fdemm gl | Ay
BIAT BT YT o & oIy AT Y UIGTHH YRS B B
fog, S 99 waIe & forg wfed FRleror Afafr @1
RAwIRT & el | B, I WRBR BT Jd AFAGH
T ST | g ifvaH g @ BTl & 99 & udw Ry
S % AN R8T |
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S IR BROUN BT HUA

el IRGvsTRR favafdene (Rmuen iR fafeE) <fft=, 2010 (2010 T
e Hwie 22) fawafdene & foy giefos Fafia sHenRal @ Fygfad ok §@
% AR W da DI FER B DI FIRAT BT IUGH el BT © | 9 IR, Fgfaa
TgfAerall & USRIl Pl GARET B & M ¥, 157 ARPR b Yof FFAGT I Y
TGIHHI BT URM $HH & forg iR yearqad! aul # e urgasal § Y Bl &f udel
o @ oY SUGT HRAT STaedd FHST AT & | SAfIY Fafdd wHanRal &1 Fgfad o=,
d% & HRIH W IA9 BT R DI D] LRI B TAT ¢ UIGIHAT DI TR IR F Y4
3R fIedM ureashAl H Y BTl Bl Yawr o & {7y, o9 WRBR Bl Yd AT YT DR
&g SUTH BRI BT fAfgerR far 11 € | gafo] gaiaa fefem d Heiee SR ATawad
B TATE |

I5 faoge Sudad Sewdl @ 4 & fog 8§ |

$YR TN M,
TR 790 |
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facig su=

gy faus gl e
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AUTHORITATIVE ENGLISH TEXT

Bill No. 32 of 2010

THE MAHARISHI MARKANDESHW AR UNIVERSITY (ESTABLISHMENT AND REGULATION)
AMENDMENT BILL, 2010

(As INTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Maharishi Markandeshwar University (Establishment and Regulation) Act, 2010
(Act No. 22 of 2010).

Be it enacted by the Legislativessembly of Himachal Pradesh in the Sixty-
first Year of the Republic of India as follows:—

1. ThisAct may be called the Maharishi Markandeshwar Universityrt title.
(Establishment and Regulatickinendmenict, 2010.

2. In section 5 of the Maharishi Markandeshwar Universitiyendment
22 of 2010 (Establishment and RegulatioAgt, 2010 (hereinafter referred to as the “principhkection 5.
Act”), in sub-section(1),—

(@ after clause (v), the following new clause shall be inserted,
namely:—

“(v-a) the sponsoring body/university shall appoint full time
regular employees for the university and the salary of the
employees shall be deposited in the bank account of the
employees every month;”.

3. In section 9 of the princip@ct, in clause (d), after the word arfanendment
sign “donation,”, the words and sign “except from parents and students,” sHjIF§@ion o-
inserted.

4, In section 31 of the principalct, after sub-section (4), the Amendment

following new sub-section shall be inserted, namely:— of section 31.
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‘)

The University shall seek prior approval of the State Government
for admitting new students in subsequent years in the existing
courses or for starting new courses which shall be subject to
recommendations of the inspection committee set up for the

purpose. This shall be applicable till the first batch of final year
students are admitted.”.
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STATEMENT OF OBJECTSAND REASONS

The Maharishi Markandeshwar University (Establishment and Regulattrd010 (Act No. 22 of
2010) does not provide for the appointment of full time regular employee for the university and provision for
payment of salary through bank. Furthiarorder to ensure the availability of proper facilities it has been
considered necessary to make a provision for prior approval of the State Government for starting new courses
and for admitting new students in the existing courses in subsequentAssueh, it has been decided to
make provision for appointment of regular employees, payment of salary through bank and provision for
seeking prior approval of the State Government before starting new courses and admitting new students in
the existing courses.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in -charge.

DHARAMSHALA :

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLA TION

—Nil—
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feurme e e 9w wfEe

Jrferga
Brcr—4, 7 fag=R, 2010

e 3090 / 1—63 /2010—f=Hmae YTl AU 91 &1 Ufthar vd &Ri dre
fmTael, 1973 & FRIM 140 & =G fRHEA UQwr Yforl qRIICHFIdiSl Td Heore
st fazafdener (Remu=r SR fafas=) e faerae, 2010 (2010 BT faSgs Arid—36)
ST oS fedie 7 R, 2010 @1 fRATae wow oy | # Renfud &1 gar §
HI—ATIROT BT LA S0 H Gfad R 2 UNd fHar Sram 2

ST GINT,
FAEIRT / —
e, 2o wo foems | |
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2010 &1 faOg® A=HATH 36

yferl SAICTAIarol Yaq #oMc AR feafdered (Rmuem &k fafgem)
dueE faegs, 2010

(fem | & grezenfua $u #)

el IRICHIrol Taq Heoric WISl favafdenad (Rimoer &R fafreE)
1ffrd, 2009 (2009 BT AATH B 20) BT FIE B b v faeTgs |

TRT TORTSY & shIsd 99 # UM <9 fAum |99 grr
fr=faRaa U & g sfRfafaa s —

1. 39 I o e JM et qrRICaIeToll Ty i T |
Hioric AR favafdermed (R iR fafvgme)  <emed srfafam,
2010 & |

2. el IRICEIGTol Yo HioHe 4 giﬁaﬁgaﬁa'm'qewsm
2000 720 (RO AR FAFRI) ffEd, 2000 (RN e Ed wgar e |
JAMAFRM" FHEl AT T ) B URT 5 H——

(@) @S (vii) BT AT fbar S | ;

@) EvS (xi) @ UTAlq feiRad @os o wRImiud faar
SO, 3 i—

“(xi -) UTAIST® HrT / fagafdene, favafdemres « forw
quigtels afa swaiRal @ fFgfea s
TqAT HFHATRTT BT I, UAD AIE HHARAT B
§% @ # ST fear S

(M)  "WUS (xii) B WIH W FERId gve @1 S,
T —
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‘(i) DR RAR B AfaEe Fer iR s
DR GRI FHI—FHI UR SIRI AT 1R At
B YOI R B UL AAT 5T TRER BT ey
AT UT’T R & Ugeq Helfdeerd, ey,
3T BT B=, 3Ah AR Bex 3R FeTIT D=
AT HRAT AT GRach R1ET YRW =T 3R

@) WS (xix) § [qeafdenerd & vaomi @R Sgeedl & forg
T, SUBR 3IR 3T U AT a1 Teai 3R s &
I IR “HIA—{UdT R BTl & Ryar &, SUBR AR
e Ua xR T favafdeney &yl SR
Sl & fay” wree SR e < ooy |

I 9 3. wa@ﬁwaﬁwwﬁm()ﬁa@aﬁ IR 3R
W g @ uvar ok T U A @ At ok Bl @ Ryar
Ieg iR forg o venfuq fdw Sger |

ST 26 71 4. el ATH BT ORT 26 BT ITIRT (1) & GO (B) BT
W g fr STQ |

T 31 7 5. I A9 & gRT 31 $H IUERT (4) & g
W | frefoRad TS SUERT o oNfid @l o), st —

“(5) fovafdermerd, uwaradl aui | fdem™ urgumHl H, Y
BRI BT YT S & oIy AT Y UIGTHH YRS B B
fog, it g & fog wifed eror |fafa o RiwRer
@ 3 BT, TR TRBR BT G4 AFAG T BT |
g ifvad af & BIET & 99 B Y Y WM d% A
e |

R 32 T 6. o AMAFRH & g7 32 H R TP A9 SEi—fal I
T | gy g, @ e WA A vee X e |
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7. Hd SRFH B GRT 40 B SUERT (1) § “gerdfd {40 @
RS & A’ ¥l BT g fdar Sgem | e |

8. I JARFTH @1 ORI 41 B SURT (2) B W H T 41w
“Ugg I &1 o AH TR TN a¥ Ieg g SO | R |
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el IR BRI BT HAA

el IRICHIrsl Taq Heoiic AisRTel favafdenad (o &R fafree)
31fAfRIA, 2009 (2009 &1 SrRIFTTH A= 20) fawafdened o A Ut a1 3= fJen
Fr U USSR gRacd] fRIeT U™ &R & foly | dxal o, fdbwg
fqeafdenerd e SMANT & fAen—Mcel & I R gRad! el 3R 3ifh HFad Fega=
Bl B uafsid fear ST 2 | 3o sifaRad g8 W wgfad |wsm ma f& ugde
feafderneral o A1 SUTRRI A7 3 e Fv il SUIferIl Ua™ &+ & fory |erad A far
Y | 59 AR I8 A1 3fTaaes FHs T b 159 # wigde faeafdenerdl &1 &3+ arel
AT AUl § yehwudr dg Sy | $9fely gaiad SR & Sugad w9 | FeIed o
3R SR FR1er oI A SISt A7 o= 3w |l SIS Ua &’ 9 FHid fe
e & Iua=li &1 @ e & fafeay f&ar T 2 | 59 faRad a8 W smawrs
FAST T & b o0 TRBR GRT B FRAAT DI I[FAIGT & B & ol¢ U A1 Bl
Ay JfoTgad &1 &, Fifd Ugde favafdene™l gRT WRdd &1 T8 B Ga-T ¥ FHfk
TA URITaT BT YRIET0T HRe 3R S ke & ot Jfaayad a7 &1 3Tawaddr B 8, S¥forg,
Tg fafrega favan 3 2 o SRR &1 urgde faeafdeneri @ B GRaHT &l 3TgHIeT UaT
P @ forg O w19 &1 FHI g fhar Se | gafery yaiad S # Heied fahy
S 3TaeId B Y & |

TE faErs Sudad Seewdl @ gfid & forg ¥ |

$YR TN M,
TR J90 |
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AUTHORITATIVE ENGLISH TEXT

BILL No. 36 of 2010

THE SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND MANAGEMENT
SCIENCES (ESTABLISHMENT AND REGULATION) AMENDMENT
BILL, 2010

(AsINTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Shoolini University of Biotechnology and Management Sciences
(Establishment and Regulation) Act, 2009 (Act No. 20 of 2009).

Be it enacted by the Legislativessembly of Himachal Pradesh in the Sixty-
first Year of the Republic of India as follows:—

1. This Act may be called the Shoolini University ehort title.
Biotechnology and Management Sciences (Establishment and Regulation)
AmendmenAct, 2010.

2. In section 5 of the Shoolini University of Biotechnology a;rljﬁsgli?fgt
20 of 2009 Management Sciences (Establishment and Regulatr2009 (hereinafter '

referred to as the “principact”),—
(@) clause (vii), shall be omitted.;

(b) after clause (xi), the following clause shall be inserted,
namely.—

“(xi-a) the sponsoring body/university shall appoint full time
regular employees for the university and the salary of the
employees shall be deposited in the bank account of the
employees every month;”;

(©) for clause(xviii), the following clause shall be substituted,
namely.—
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“(xviii) to set-up colleges, institutions, off-campus centres,
off-shore campus, study centres or to start distance
education, after fulfilling the norms and regulations
of the Central Government Regulatory Bodies and
Central Government, issued from time to time, and
after obtaining the specific approval of the State
Government;”; and

(d) in clause (xix) after the words “and grants”, the words “except
from parents and students” shall be inserted.

Afmen?_megt 3. In section 9 of the principékt, in clause (d), after the word
o1 section 3.

and sign “donation,”, the words and sign “except from parents and students,”
shall be inserted.

Amendment 4. In section 26 athe principalAct, in sub-section(1), clause
of section 26 .
(g) shall be omitted.

Amendment 5. In section 31 of the principAkt, after sub-section (4), the
of section 31gllowing new sub-section shall be inserted, namely:—

“5)  The University shall seek prior approval of the State
Government for admitting new students in subsequent years
in the existing courses or for starting new courses which shall
be subject to recommendations of the inspection committee
set up for the purpose. This shall be applicable till the first
batch of final year students are admitted.”.

e 6.  Insection 32 of the principAtt, for the words “one month”
wherever these occuhe words “three months” shall be substituted.
pmendment 7. In section 40 of the principalct, in sub-section (1), the

words and signs “after consultation withhee-Chancellgt shall be omitted.

pmendment 8. In section 41 of the principAkt, in sub-section (2), in the
proviso, for the words “fifteen years”, the words “twenty five years” shall be
substituted.
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STATEMENT OF OBJECTS AND REASONS

The Shoolini University of Biotechnology and Management Sciences (Establishment and
RegulationAct, 2009 (Act No. 20 of 2009) empowers the University to confer honorary degrees
or other academic distinctions and to start distance education, but as per guidelines of the University
Grants Commission, the distance education and off campus study centers are to be discouraged.
Further it has been considered appropriate not to empower the Private Universities to confer
honorary degrees or other academic distinctions. Futthas also been considered necessary to
bring uniformity in all legislations governing Private Universities in the State. Thus, it has been
decided to amend tiet ibid suitably and to delete the provisions ofAkerelating to distance
education and conferment of honorary degrees or other academic distinctions. It has further been
considered necessary that the period of one month is not reasonable for grant of approval of fee
structure by the State Government for the reason that the proposals relating to fee structure submitted
by the Private Universities requires reasonable time for examination and stivatifpre, it has
been decided that the Government may be allowed three months time for the grant of approval of
fee structure of the Private Universiti€his has necessitated amendments iAthaid.

This Bill seeks to achieve the aforesaid objectives.

ISHWAR DASS DHIMAN,
Minister-in-Charge.

DHARAMSHALA:
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FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLA TION

—Nil—
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feurme e e 9w wfEe

Jrferga
Brcr—4, 7 fag=R, 2010

e 3090 / 1—63 /2010—f=Hmae YTl AU 91 &1 Ufthar vd &Ri dre
fraATaett, 1973 @& 99 140 & =i fedTraet UQer # I T AHE TR BRI BT
() faerras, 2010 (2010 &7 faeres Aadid—28) ST ool faid 7 fawR, 2010 &I
feHATeret waer fdem |T § RIS 81 T §, Fa—ATERN &1 Garef o3 3§ Jfad S
2q Ua far orar 2

ST GINT,
FAEIRT / —
e, 2o wo foems | |
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2010 &1 fAgsd d=T® 28

fearaa u_w # Il 9T WM W R AN BT (HeeE) fagme, 2010
(e ® gRenfid wu )

Rt U § I3 AT AHE UR BRI BT AIH,1955
(1955 T ARAFTIH THTH 15) BT 3R FARA H & forv fadas |

TRT TIRST & ghdced ay¥ ¥ fRame <9 faum=ar gR
fr=ferRaa vu # wg ifdfafad & —

i 1. (1) 39 e o e T feare gewr § it
Sl e | AT A R B N BT () A, 2010 €

(2)  TE 07 IIHER, 2010 BT YT B3N AASIT ST |

ORT 4 2. fRHrae U § I3l der MM WR #R S Bl
TS ET arfiforam, 1955 B ORT 4—b ¥, “FIsha BT AT BRAT Aol TRIEA B
o Uyor B Wt d B WRT B I W fAHT BRI AT I B
3ferar yRas & forg Uyor J1 Ui BIRT R AT HRaAT DI Tfera

B ATl g N SIaH |

2010 % 3. (1) fearae U< # 91l T MM R &R O T 6Bl
$7W(W) ST, 2010 TACERT FRAY fobar rar & |

= 3R

AgRRT |

(2) T FRET & BId gU 41, 39 UBR FRRYT sraresr & arfi=
P IS BIS 91 AT BRATS, 39 JATIH & TR SUer & e+ &
TS el SIoE |
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Il 3R BRUN BT HAF

fafr=r aenfiie SR 37T ShIgdl gRT fhT U 2 By AR TSI eNTh SHhrsal
SN o ofieT SR sWTd el gRT fRHMel Uey | 3 Al &l AT & U907 ¥, afRIRl
TR 3P He—HTS &I BT & FOrI IHT & SN BI (T BT STaRexd $F I BH $ fedr
g | Tafy fRArae uaer § if3 aer MM R BRI &7 SIfSfSTH, 1955 ©F RT 4~
H FS® gRT 989 & oIy AT & UNOT UR SARIRET AT PR & FUTYT B bl UIIHd Hel
BT UG fagmm 8, d2nfa, v Nenfiis Sarsal gRT o # By fHU O 9 IRIR )
3T Y Wig—Te BT XN & 3R IR & Ha AT H 9T I 81 el § | gaferg
IRIRE TR 31fA We—9Te BT HH B AR AT & SMANTAT BT FATS B D 3
H AT AT & 9 R 3 @ fory o iR Adeie giaen & f2d # garad ifdfrm
DI GRT 4—F DI FAAT HAT FHIAE A TAT € | AP H I DI Iifeqal W ifaRad
AT IR & FUBU Bl UIRGd R 4, IR R WIS—AT1$ HH 81 S, Fifd rfdrea
T BT AR I IR D 77 5T & IR AT Bl A Tl AT DI, HAR H FNET HRAT
arufera gl Brl |

T I 91 T3 # 721 ot oI fRraat weer # anf>al aon e IR #R e e
BT AATH,1955 H G BAT NMAAS BT AT AT | SAfSTY, fRHAMIS U &Y rIuTe
§RT, MR & AAUH & 68 213 & WS (1) B A RAMS Ucer # A==l qr |
TR HR T BT (FRIRIA) AT, 2010 (2010 BT EATAY FEATH 7) 1 IMAER, 2010 Pl
TR a7 o iR T 7 3TaRaR, 2010 BT o197, fEAMe yaer § YR fbar Tan
of, 319 Iad NATY Bl Fafd faum grT uferenfua fdhar S smuferd & |

T s ST ARy B I SR & ufoRenfid axa & forg § |

o0 U9 AR €,
= 7|
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39 e & Sus= JAfIfAd 8q R fAeme SRR 9= gRT gdfdd fbu S
2 3R saferu Wiy ¥ IS SfaRed =y T8 8N |

gy e gw=h e

T &1 Wvs 2 T IRBR B g gRT I8 & folU, 2l ¥ Hy fby TV A1
DI YIETAT TR B BT FISYT IR & (olg Bl afdd b1 it B bl AR R & |
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AUTHORITATIVE ENGLISH TEXT
Bill No. 28 of 2010

THE HIMACHAL PRADESH RSSENGERSAND GOODS TAXATION

15 of 1955

(AMENDMENT) BILL, 2010
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Passengersand Goods
Taxation Act, 1955 (Act No. 15 of 1955).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty- firstYear of the Republic of India as follows:—

1. (1) ThisAct may be called the Himachal Pradesh Passengerstitie
and Good3axation (Amendmenfct, 2010. and

commence-

ment.
2) It shall be deemed to have come into force'bdad of
October 2010.

2. Insection 4-A of the Himachal Pradesh Passengerﬁfrawdment
GoodsTaxationAct, 1955, for the words “selling or causing or authorisjng ™"
to cause despatch”, the words “selling or purchasing or causing or authorizing

to cause despatch or receipt” shall be substituted.

3. (1) The Himachal Pradesh Passengers and G@o@gion Repeal of
(Amendment) Ordinance, 2010 is hereby repealed. ordinance
201_0 and
(2)  Notwithstanding such repeal, anything done or any actgf®™
taken under the Ordinance so repealed shall be deemed to have been done

or taken under the corresponding provisions oftbis
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STATEMENT OF OBJECTS AND REASONS

The bulk purchases made by various industrial units and others and the despatch of goods
from Himachal Pradeshto other States by the big Industrial Units, such as Iron and Steel Industries
have been adding to congestion at the Barriers which drastically curtail the speed of movement of
vehicles. Though there exists a provision under section 4-A of the Himachal Pradesh Passengers
and GoodJaxationAct, 1955 to authorise for collection Afiditional GoodSax on despatch
of goods for carriage by Road, howewee bulk purchases being made by such Industrial Units
are still creating congestion at Barriers and free flow of traffic is being hampered. Therefore,
in order to decongest the Barriers and to make movement of traffic smooth and also to remove
the anomalyitis considered expedientin the interest of revenue and public convenience to
amend section 4-6f theAct ibid. The authorisation to collect additional Go@dg on receipt
of bulk purchases will help in decongesting the Barrievehlsles bringing Goods inside the
State for and on behalf of authorised person will not be require to wait at Barriers.

2. Since, the Legislativssembly was not in session and amendment in the Himachal
Pradesh Passengers and GoraisationAct,1955 had to be madegantly. Therefore, the
Himachal Pradesh Passengers and GEsagion (Amendment) Ordinance,2010 (Bfdinance
No. 7 of 2010) was promulgated under clause (1) of article 213 of the Constitution of India by the
Governor of Himachal Pradesh ¢iCctobey2010, which was published in Rajpatra, Himachal
Pradesh on'7Octobef2010. Nowthe said Ordinance is required to be replaced by a regular
legislation.

3. This Bill seeks to replace the said Ordinance without modification.

PREM KUMAR DHUMAL,
Chief Minister.

DHARAMSHALA:
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FINANCIAL MEMORANDUM

The provisions of the Bill when enacted are to be enforced through the existing Government
machinery and there will be no additional expenditure fromttite 8&xchequer

MEMORANDUM REGARDING DELEGATED LEGISLA TION

Clause 2 of the Bill seeks to empower the State Government to authorise a person to
collect tax on receipt of goods purchased in bulk for carriage by road. This delegation is essential
and normal in character
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Jrferga
Brcr—4, 7 fag=R, 2010

e 3090 / 1—63 /2010—f=Hmae YTl AU 91 &1 Ufthar vd &Ri dre
fraaraett, 1973 @ 99 140 & I=TIa BAMae UeS IRR—aT fagm (Sees) fages,
2010 (2010 T fA8® HAITH—41) S M feiap 7 faawR, 2010 BT f2Araer ucer faums
[AT H qRILAT BT T &, Ao—ARIROT BT Fared o9 H qfad B+ o U fbar smar
2

ST GINT,
FAEIRT / —
e, 2o wo foems | |
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2010 T faUgs A=idh 41

fearad yew IRR—<=AT fage (WueF) e, 2010

(fem |wT 3 R=enfia w9 #)

fEHTeel TSl INR—aT fasie 31faf=eH, 1966 (1966 & MfSfTH H&did 4) & iR
AR B b o faEe |

TR RIS & ghacd a9 § fRArd y<er us awr gRr
f=feRad w9 # g rfafafad & —

1. 39 AT &1 Gerd T fRHre ey IRR—IGT SR 7|
fasme (Femes) srferaH, 2010 © |

2. feArael yeer TRR—a fasm srfefem, 1966 (FOR1 geq m
SO SO TIAT e SRR FE T 2) @ ged AW ¥ gawt & 0|
SEIRE TEl” @l W gd IRR AT [ AT SFT qUr wes 3iR
"URRI” W W gd S dUT wes IFa-ifud fhy g |

3. o EH B URI 2 § Wus (6) & UvEN EfIRad @ 2 @
USSR fapar S, srerfq— Rl

“(7) TR B TE W IRR—IEAT WA AR AN D
yareH Bq fhdl @fdd gRT 31a ARgol TRR A1 SHS
Y 3T BT T AT B 1|

4. I AR @ ORT 5 & veEN FEfaRad A gRT R e
SRR @) ey, sreifa— o

IR |

5. INR—IEAT W S & oIy Jae Afddl & TRIR A1
SAD fHdr 3T &1 aM—(1) IfT foh =fda 7 s
g Wy, fdl 1 99 foRad w9 | &1 a1 &1 9 &g
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el & IURART # Ig R Fa a1 & 6 9l 99 &

(@)

T SUD INR AT SFH IRR B bl 37T B,
INR—TTAT TR iR fTeed - a1 3 a9 ed
gare & oy fedl srgHifad Ever &1 SuaT & forg
T faar S0, a1 S9HT Bis Hde TSR, W9 dd b
IS U IE fAvaN A BT BRUT 9 B B Sad
3T g yfcrigd o) foar 7ar o, g6 Nk A
IS BT ST B AR ATAR ITIRT B & oy
el SrAIfed |RI= @1 8eM (o SiF) / Fdre &
oy urfdrsa R AT |

e Afdd BT fafdre aiiRy W IR a1 IqS (2T &

®I 39 AfRfE § RAffde g & foay s &R da i |

(3)

SYERIR (3) 3R (@) & UG & NeTel, S ORT &

AR H AT MY WABR & ATAR, FHYUT TR AT D (4T 3T Bl
AT 3R SH@T START & fafdr gof 8rm, oiR 39 <ifaf &
TGl & ol YRR AT I/ BT 3T BT Fehlel ST 3R 3HS ITANT
@ forg wHfId MR 81 |

(4)

=l f gae afdd & TR a1 ITS B Y 3T @,

el = 9 S8l R U Ffed @ 4G g8 8l——

i)

A AT B GG B AT W SN T B HR ; AT

S9 T% BRIGRT ARTGE &1, TRR B 8 (of SH) &
3R T A ¢ BT Al (e T Wi 9
@ GEI | P SMe) T ¢ faar wmaw En oA

T4 T P, TR BT &S (o SIF) W 4 S99 INTE IR
frfrear @eaar), e 0 Jafdd & 9 d9R1 &
TIGREY 9 SR YA, SR U @afda a1
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4G DY gs ©, BT [9a=0T 81, 1, IS U el aqar)y
7 U SR & SR S @fad @1 aRet 9 @ e,
WY R Rl eI gRT ARIGHT J xR
T O, foradT T afdd @ g & eEr S9d
IRR & &1 & o1y garm S iR e 9g &Y
8% SUPI 3R IHD BRI BT YT FaARTH GBI 3R
foreqrer 3 farawor faam &), sifduTey =1 o) foram =1 ok v
YHTOT U DI T o AT Sued fbeal d1 gdieri & forg
I UG PR ATl URE ARG SR & THRT
UIErpRT 1, URaEc fdbar e

U gRT (1) # faffde gaoe #§ 9 il & fog gern (@
i) / fRepretm =€ e |

(5)

Ife fbdl Frpe Reder & g g8 faear &= &
HRUT 2 b W 39 BT TeqHd Uged (bl [ & Sueeet
& IR T THIET I7 G W07 fHar ST rferd 2
ar O Al @ o1l g AHIet BT AT 91d a1 o
PR Bl AR o & oy |erad fhAl wifer) @l
TRl @ Ryard, 39 9RT & 319 919 BT 8™ (o 97F)
T IASD (BT ST BT Tt & folw WiteR el f3am
ST | |
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e IR PRUN BT HAA

fEHTeIel UQel INR—AT fasi AfR-aH,1966 (1966 DT FAFTIH H&h 4) o
FfFTAl & AEIRE @l BT, INR—IAT GRIE0T R A AN & JAT & oy
RUTTEAl 3R YIS 3TR fRIeToT ALRMBH P USRI BT BT IUI BT © R STIH
H TR AT IS [T 3T DT TR IFAT YRIET0T SR JHT 37 & oIy I < BT Iua
eI | YIS AR S iRt M Igfa= weifdene, Reer iR S0 Jois 991s
RIS YIS AeTdererd Tiel, Hrae el dbdadl SaiRy wai dl INR &1 URIeTor
31IR SR 37 & YIS & oY YT PR B ¢ | BB U (2ddg Aldadl & ST iR
IRR—FAT W& & GAISHl & fory ol efR a1 IS (AT 3T BT T & 8 3T
M & GfeId IR AFFIY Sod <1Ted & AT S Ul |&AT: 1361 3l 2010, A M
el T 99 T 3T fBHre Ueer UUs ored, | U 7¢ el ol e H Rad gy, qa i
e # enfed e a1 &1 fafread fhar a1 § arfd 9 6l i afdd gro
T Jad AT & [Afe aiRE gRT IR0l IRR AT IF/ (B 3T PI AT 3R INR
T TR MY B YA B oY < B 2 A USRI fhar S | | gafere gatad
IR 3 e HRAT ATILID B AT © |

I8 faege Sudad Sewdl @) g & fog 8§ |

10 Ioig fo<a,
TR H34 |
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AUTHORITATIVE ENGLISH TEXT

Bill No. 41 of 2010
THE HIMACHAL PRADESH ANATOMY (AMENDMENT ) BILL, 2010
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Anatomy Act,1966(Act No.4 of 1966).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows:—

1. ThisAct may be called the Himachal Pradéstatomy short title.
(AmendmentAct, 2010.

2. In long title of the Himachal PradeBhatomyAct,1966 Afmlendment
(hereinafter referred to as the “principat”), after the words “provide for”,ﬁtleolng

the words “donation of bodies or any part thereof and” shall be inserted.

3. In section 2 of the principatt, after clause (6), the followingmendment
clause shall banserted, namely:— of section 2.

"(7)" donation of body" means donation of whole body or any
part thereof by any person for the purpose of anatomical
examination and research .”.

4. After section 5 of the principALt, the following new section insertion
shall be inserted, namely :— of new
section
5A.
5A. Donation of body or any part thereof of deceased persons
for anatomical examination etc.— (1) If any person at any time before his
death had expressed an intention in writing in the presence of two or more
witnesses, that his body or any part thereof be given to an approved institution

for being used after his death for the purpose of conducting anatomical
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examination and dissection or other similar purpose, any near relative may
unless he has reason to believe that the said intention was subsequently
revoked, authorize the removal of the dead body or such part thereof to any
approved institution for use in accordance with the intention.

(2)  Thelegal heir of a deceased person may also donate the
body or any part thereof for the purposes specified iAttis

(3) Subject to the provisions of sub-sections (4) and (5), the
removal and use of whole body or any part thereof in accordance with an
authority given in pursuance of this section shall be lawful, and shall be sufficient
warrant for the removal of the body or any part thereof amdse for the
purposes of thiact.

4) The body or any part thereof of any deceased person shalll
not be removed for any of the purposes specified in sub-section (1) from any
place where such person may have died,—

0] within forty-eight hours from the time of such persal@ath; or

(if) until after twenty-four hours notice, (to be reckoned from
the time of such death) to the Executive Magistrate of the
intended removal of the body; or

(iit) unless a certificate stating in what manner such person came
by his death is obtained before the removal of the, lolodiy
signed by the registered medical practitioner who attended
such person during the iliness whereof he digifliray such
practitioner attended such person during such illness, then,
by a registered medical practitioner who shall be called in
after the death of such person to view his body and who
shall state the manner and cause of death according to the
best of his knowledge and belief and such certificate shall be
delivered together with the body to the authority in-charge
of an approved institution receiving the same for any of the
purposes aforesaid.

(5) If near relative has reason to believe that an inquest or a
postmortem examination of such body may be required to
be held in accordance with the provisions of any law for the
time being in force, the authority for the removal of the body
or any part thereof shall not be given under this section except
with the consent of the authority empowered to hold an inquest
or order postmortem under such faw
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STATEMENT OFOBJECTS AND REASONS

The Himachal PradegmatomyAct, 1966 (Act No. 4 of 1966) provides for supply of
unclaimed bodies of deceased person to hospitals and medical and teaching institutions for the
purpose of anatomical examination and research etc. Adtttiees not provide for donation of
bodies or any part thereof for anatomical examinations and research etc. The Medical Institutions
like Indira Gandhi Medical College, Shimla andRajindra Prasad Government Medical College,
Tanda are receiving only unclaimed bodies for the purpose of anatomical examination and research
etc. In view of coming forward of few people interested in donating the whole body or any part
thereof for the purpose of research and anatomical examinations and in view of the direction of
Hon’ble High Courtin CWN0.1361 of 2010, titled as Ram Lal Shaivessus &te of Himachal
Pradesh and others, it has been decided to suitably améwtlithid to provide for donation of
whole body or any part thereof by any person or legal heir of a deceased person for the purpose
of research and anatomical examinationis has necessitated amendments iAt¢hdid .

This Bill seeks to achieve the aforesaid objectives .
Dr. RAJEEV BINDAL,
Minister-in-Charge.

DHARAMSHALA:
Dated: .....ooovvvveveiiieeeenn. , 2010.

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—



